3

7 ¥ ofiwfr ot faare w7 & forg
fgm &t fawritln  ofmfa afafe
o qem R e gl e ;

(&) #av aga=g fmaw o dar
W & wramt F gqEre fawnia g@-
wfe afafs &t do¢ ad & &7 & =7
UF ST waww AT wrfge wic afw
g, @ swmm  sfgwsfe gro @
wREt & STEET  F FGT FI0 E;
LiEy

(w) d¥3% Fa mafaw T AN
TrTEaT § MITaT g ag gfafra
S Fe & AT AT waw SIS @ E
5 39w 5% gfrad  aEfoe #
a7

gpfy am awiw gafein  wamwa
HAusgaat (@ 9 o @
MER) : (F) wgEgW  wfawra
¥ afees wgaggm sfgwfat (ammg
¥€) ¥F 937 9T o@mwfd & T H
faarz #77 & fau fawrhg s=fa
gfafa st foodt 4% 11-8-1971
Fr gs & |

(@) *1fws qar swafas gu
fewrr grer sy ®Y v frrTaal &
st fawreita srwfa afafe 5 swie-
faw wTout & arfys weaow o dEw

TG A

(7) ¥&EwE d9 @6 §AT WG
9 AT 9 fasmI FT QT 1 wegrA
& fegmaa & w§ § 5 ag fawrim
swfy afufe A arfes 44 ghafeaa
F
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World Bank loan for ICAR.

1944. SHRI B. D. SINGH:
SHR; CHANDRAJIT
YADAV:

Will the Minister of AGRICUL~
TURE be pleased to state.

(a) whether the Worlg Bank Ioan
to the tune of Rs. 23 crores was ar=
ranged for JCAR when the Indian
Council of Agriculture Research sur-
render ap amount of Rs. 20 to 2B
crores during the current financial.

year; and

(b) if so, the circumstances under-
which Werld Bank loan was arrang--
ed for the ICAR when the Council
was surrendering huge amount?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE.
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) and (1. An  agreement was
signed with the International
Development Association, an affi-
liate body of the World Bank
on the 7th December, 1978 providing
for an assistance of Rs, 23 crores
from the World Bank for the Nation-
al Agricultural Research Project
(NARP), p plan scheme being im-
plementeg by the Indian Council of.
Agricultural Research (ICAR). The
project aims at fulfilling the impor-
tant objective of strengthening the
regional research capabilities of
agricultural universities to conduct
location  specific research in food
Crops and cilseeds with particular re-
ference to rainfed farming.

The NARP was identifled after
consuliation with the Planing Tom-
mission and the World Bank;as a
suitable project to be posed to the
World Bank to utilize the project-tied
development credit earmarked by
the Worly Bank for assistance  to
Indig irrespective of the utilization
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of the normal budgetary allocation
-of JCAR.

The Worlg Bank assistance is in
-the shape of a Development Credit
(and not a commercial loan) with
conly an annuel service charge of 0.75
per cent and repayment is spread
-over 40 years, first repayment com-
-mencing jn 1989. Based on the actual
expenditure incurred by the ICAR,
the World Bank reimburses, in for-
-eign exchange, to the .Government
-of India 50 per cent of the expendi-
~ture (incurreq in foreign exchange or
in local currency within the country.
The amount requireq by ICAR for
this project is provided by the Go-

vernment of India through its normal
annual budget gnd within the vl
plan allocation.

The Credit became effective from 1st
January, 1979 and the present closing
date is 30th September, 1983. Upto
31st December, 1980 a sum of Rs. 87.71
lakhs has been claimed as reimburse-
ment from the World Bank. The
remaining amount is still availabl> to
the ICAR based on actual expenditure.
No amount has been surrendered or is
proposed to be surrendered to the
‘Worlg Benk,

Due to non-clearance of many plan
schemes, the original provision made
in he budget could not be utiliseg in
1979-80 ang these was not anticipat-
ed to be utilised faulty during
1980-81, also. With reference to the
plan budget estimate (1979-80) of
‘Rs. 54.98 crores, the provision made
in the Revised Estimates was Rs.
crores. Similarly during 1980-81
against the budget estimate of Rs.
59.49 crores, the provision made in
the Revised FBstimates Rs. 40.00 cror-
es in so far as plan expenditure is
concerned. It is expected that the
short-fall in the initial period of the
-plan ig likely to be made good in the
remaining years of the plan.

MARCH 2, 1981
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Inflited costs of eatables at IS.B.T.
Dethi
1945. SHRTI DAYA RAM SHAKYAX:
Will the Minister of WORKS AND
HOUSING be pleased to state;

(a) whether the shops at the inter-
State Bug Terminal in Delhi are cell-
ing all types of eatables at exorbitant
prices;

(b) the efforts being made by Go-
vernment to ensure that the passen-
gers get eatableg at fair prices from
the shops there;

(e¢) whether Government cap order
these shopkeepers to sell their goods
at fair prices; and

(d) if so, why necessary action hes
not been taken by Government go far
in this regard?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND WORKS
AND HOUSING (SHRI EBISHMA
NARAIN SINGH) (a) No, Sir. How=-

ever, complaints in thiz regard, as
and when received, are dulv investi-
gated and interests of commutors rea-
sonably protected.

(b) The Delhi Development Autho-
rity has repnrted that fcllewing seps
have been/are being taken:

(i) To review the licencing policy
with a view to licence maximum num-
ber of shops to Public Undertakings,
Coffee Board, Tea Boa-d eilc, and

(ii) To review the terms and con-
ditions of licence in order to vest with
the D.D A. the power to control the
price of commodities.

(c) Government cannot interfere ex-
cept in a~cordance with the provi-
sions of the Essential Commodities
Act. However. the D.D.A. being the
licencer can ask the licencee to sell
eatables at fair price undec “good be-
haviour clause’.

(d) The Delhi Development Au-
thority has reported that it takes
necessary action whenever any com-
plaint comes to itg notice,





